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central

Principal Bench

0.A.No.2295/97

Hon'ble Shri R.K.Ahooja, Member(A)
a-u lot dav of October, IBS'?

New Delhi, this the 1st .day

1. Parmeshwari
s/o Shri Ram Dayal

2. Hira Mani Morya
s/o Shri' Suraj Deen

"3. Suresh Giri
s/o Shri Budha Giri

all resident of EZ H-308, Eaj Nagar
Palan ... Applicants
New Delhi.

(By Shri U.Srivastava, Advocate)
Vs.

1. Union-of India through
The General Manager
Northern Railway Baroda House
New Delhi.

2. The Divisional Railway Manager
New Delhi.

3. PWI
MTP(R), Patel Nagar Respondents
New Delhi.

ORDER (Oral)

■  applicants clai. to have served under tte Eespondent
No 3, i.e., P«I. NW''

periods after 01.01.1381. Tte, seeE a direction to the
respondents to consider the, for re-e„gage.ent as Casual Lahour
1„ preference to their Juniors and inclusion of their naues on
ine Live casual Lahour Register eaintained h, the respondents.

2. 1 have heard the learned counsel on the guestion of
■  ' ■ • It appears that the applicants have tiled aadmission. It appeai

representation before the Minister of Eail.avs .hich -as
-  loruarded fro, the'Office of the Eailuay Minister to the Chief

Ceneral Manager, Northern Railuay vide letter dated 17.6.1997.
The learned counsel for the applicant suh,rts tHat a final
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/ decision on this representation is still awaited and is under

consideration. In the circu.stances, I do not consider that it
is necessary to ad.it the OA at this stage. 7h«rete.ir,The OA is
disposed o, with a direction to H-2 and R-3 to tahe a decision on
the representation enclosed with the letter dated 17.6.199
theOttice ot Railway Minister within a period of three .onths
tro. the date ot receipt ot a certitied copy ot this order and
coacunicate the decision tahen to the applicant with a reasoned
and speaking order. ,

OA is disposed of as above.
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